17 Papers Laid

(ii) Order No. 9 of the Delimita-
tion Commission determining
the parliamentary and assem-
bly constituencies in the State
of Madras published in Noti-
fication No. S.0. 287 in
Gazette of India dated the
16th September, 1965, [Placed
in Library. See No. LT-5011/
85].

{iii) Order No. 1A of the Delimi-
tation Commission amending
its Order No. 1 dated the 20th
March, 1583, published In
Notification No. S.0. 2918 in
Gazette of India dated the
18th September, 1965, as cor-
rected by Notification No. 5.0.
3157 published in Gazette of
India dated the Tth October,
1965. [Placed in Library, see
No. LT-5012/85].

(iv) Order No. 2A of the Delimita-
tion Commission amending its
Order No. 2 dated the 24th
August, 1983, published in
Notification No. 5.0. 2019 in
Gazette of India dated the
18th September, 1985. [Placed
in Library. See No. LT-5013/
85].

Reserve AND Auxruiary Am Force Act
(AmMENDMENT) RuLEs

The Deputy Minister in the Minis-
try of Defence (Dr. D. §. Eaju): I beg
to lay on the Table a copy of the
Reserve and Auxiliary Air Force Act
(Amendment) Rules, 1985, published
in Notification No. S.RO. 314 in Ga-
zette of India dated the 18th  Sep-
tember, 1065, under sub-section (4)
of section 34 of the Reserve and Au-
xiliary Air Forces Act, 1052. [Placed
in Library. See LT-5014/65].

InpiaN WimELEsS TrLEGRAPHY ROULES,
£TC.

The Deputy Minister in the Depart-
ment of Communications (Shrl Bhag-
watl): I beg to lay on the Table a
copy each of the following Rules:

(i) The Indian Wireless Tele-
graphy (Possession) Rules,
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to Bills
1985, published in Notificatioa
No. G.S.R. 1318 in Gazette of
India dated the 11th Sepiem-
ber, 1965, under sub-section
(4) of section 10 of the Indian
Wirelesg Telegraphy Act, 1933,

(ii) The Licensing of Wireless
Receiving Apparatus Rules,
1985, published in Notification
No. G.5.R. 1319 in Gazeite of
of India dated the 11th Sep-
tember, 1965, under sub-sec-
tion (5) of section 7 of the
Indian Telegraph Act, 1885,

(iii) The Commercial Broadcast
Receiver Licensing (Dealers)
Rules, 1865, published in Noti-
fication No. G.S.R. 1320 in
Gazette of India dated the 11th
September, 1965, under sub-
section (5) of section 7 of the
Indian Telegraphy Act, 1888
and sub-section (4) of sec-
tion 10 of the Indmn Wireless
Telegraphy Act, 1933. [Placed
in Library, see No. LT-5015|
65].

12.20 hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, T lay on the Table
following eight Bills passed by the
Houses of Parliament during the last
Session and assented to by the Presi-
dent since a report was last made to
the House on the 24th September,
1985:

(1) The Employees’ Provident

Funds (Amendment) Bill,
1965.

(2) The Kerala Appropriation
(No 3) Bill, 19635,

(3) The Kerala Appropriafion
(No. 4) Bill, 1965.

(4) The Appropriation (No. 3)
Bill, 1965.

(5) The Appropriation No. 4)
Bill, 1965,

(&) The Appropriation (Rallways)
No. 3 Bill, 19685,



